FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process
Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERSOF [Name of Corporate person]

1. NAME OF CORPORATE PERSON LAISEC INDIA PRIVATE LIMITED
2. DATE OF INCORPORATION OF 14/08/2024
CORPORATE PERSON
3. AUTHORITY UNDER WHICH Registrar of Companies, Bangalore
CORPORATE PERSON IS
INCORPORATED/ REGISTERED
4 CORPORATE IDENTITY NUMBER / |U62091KA2024PTC192088
LIMITED LIABILITY
IDENTITY NUMBER OF CORPORATE
PERSON
5. ADDRESS OF THE REGISTERED OFFICE [Unit Nos. 906, 907, 908 & 909, 9th Floor, Sakti
AND PRINCIPAL OFFICE (IF ANY) OF [Statesman, Iblur, Outer Ring, Bellandur, Bangalore,
CORPORATE PERSON arnataka, India, 560103
6. LIQUIDATION COMMENCEMENT 15% July 2026
DATE OF CORPORATEPERSON
7. NAME, ADDRESS, EMAIL ADDRESS, |Vivek Mallya
TELEPHONE NUMBERAND THE B601 Mantri Elegance Bannerghatta Road
REGISTRATION NUMBER OF THE Bangalore 560070
LIQUIDATOR vivekrmallya@gmail.com
+91 98453 96551
IBBI/IPA-001/IP-P00553/2017-2018/10983
8. LAST DATE FOR SUBMISSION OF 16" August 2026
CLAIMS

Notice is hereby given that the MLAISEC INDIA PRIVATE LIMITED has commenced voluntary

liquidation on July 15™ 2026.

The stakeholders of MLAISEC INDIA PRIVATE LIMITED are hereby called upon to submit a proof of their
claims, on or before August 16, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

\) : ]l VIVEK MALLYA
IBBUIPA-001/IP-PO0S53/2017-18/10983
Vivek Mallya INSOLVENCY RESOLUTION PROFESSIONAL

(Name of Liquidator)
IBBI/IPA-001/1P-P00553/2017-2018/10983

Bengaluru
July 16, 2026
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iP PRUDENT ARC

LIMITED

Whereas, the undersigned being the Authorised Officer of Prudent ARC Limited under the provisions of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as “the Act’) and in exercise of powers conferred under Section 13(12) of the
Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, had issued a Demand Notice under Section 13(2) of the Act calling upon the
Borrower(s)/Co-Borrower(s)/Guarantor(s) to repay the outstanding dues within the stipulated time.
And Whereas, the financial assets along with the underlying security interest were assigned in favour of Prudent ARC Limited by the Assignor under
the provisions of Section 5 of the Act. By virtue of such assignment, Prudent ARC Limited has stepped into the shoes of the Secured Creditor and is
entitled to recover the outstanding dues and enforce the security interest.
And Whereas, the Borrower(s)/Guarantor(s) having failed to repay the dues within the specified period, notice is hereby given to the Borrower(s)/
Guarantor(s) and the public in general that the undersigned, being the Authorised Officer of Prudent ARC Limited has taken possession of the secured
asset(s) described herein below in exercise of powers conferred under Section 13(4) of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002.
The Borrower(s)/Guarantor(s) in particular and the public in general are hereby cautioned not to deal with the secured asset(s) and any dealings with
the same shall be subject to the charge of Prudent ARC Limited together with applicable interest, costs, charges, and expenses.
The Borrower(s)/Guarantor(s)'attention is invited to the provisions of sub-section (8) of Section 13 of the Act, in respect of the time available to redeem
the secured assets.

Registered & Corporate Office: 611, D Mall, Plot No. A-1, Netaji Subhash Place, Pitampura,
New Delhi-110 034,  Tel: +91-11-45320000 | Eamil Id: info@prudentarc.com
CIN: U74900DL2011PLC225445

Appendix IV [Refer Rule 8(1)] POSSESSION NOTICE

\&

Date: 18.07.2026

Sr.| Name of the Borrower(s)/ | Demand Notice Date of
No | Co-Borrowers/ mortgagor/ |Date & Outstand-| Description of Secured Asset (Immovable Assets) Possession
Guarantors & LAN ing Amount
1 PUTTASWAMY WOOD "(11-05-  [Schedule-A: All that piece and parcel of the property House Property, bearing| 15/07/2026
WORK (Borrower), 2026)Rs.111281|No. 181, Unique Code No. 152100701500802038, measuring to an extent East
PUTTASWAMY 2/-As on date |to West 8.23 meters and North to South 8.84 meters, with constructed area of
(Co-Borrower No. 1) 06/05/2026 " |72.75 Square meters, situated at Gowdahalli Village, T.M Hosur Grama Panchay-
PUTTASWAMY MANUJA ath, K Shettahalli Hobli, Srirangapatana Taluk, Mandya District, and bounded on:
East by: Applicant own site West by: Property of Ramalingegowda North by: Con-
(Co-Borrower No. 2) & servancy and House of Jayasheelamma South by: Property of Karigowda Sched-
CHANDRAGIRIKOPPALU ule-B: Al that piece and parcel of the property site No. 181/B, Unique Code No.
VENKATESHACHARI 152100701500802012, measuring to an extent East to West 6.09 meters and
MANJU (Co-Borrower No. 3) North to South 9.14 meters, total measuring to an extent of 55.66 Square meters
/ UGMYSMS0000006198 vacant site, situated at Gowdahalli Village, T.M Hosur Grama Panchayath,K Shet-
tahalli Hobli, Srirangapatana Taluk, Mandya District, and bounded on: East by:
Road West by: Applicant own house North by: Conservancy and House of
Jayasheelamma South by: Property of Karigowda

lace: KARNATAKA

Sd/- Authorized Officey

Prudent ARC Limited

1

Truhome
I_I FINANCE

DEMAND NOTICE

(Formerly Known As Shriram Housing Finance Limited)

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,2nd Lane, Cenatopha Road,
Alwarpet, Teynampet, Chennai-600018
Head Office. Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra
(East), Mumbai-400051 Website: www.truhomefinance.in

informed by way of this public notice.

Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan facilities obtained by them
from the Truhome Finance Limited (Formerly Know as Shriram Housing Finance Limited) and the said loan accounts have been classified as Non-
performing Assets (NPA). The Demand Notice was issued to them under Section 13(2) of Securitization and Re-construction of Financial Assets
and Enforcement of Security Interest Act, 2002 (SARFAESI ACT) on their last known address. In addition to the said demand notice, they have been

Details of Borrowers, Securities, Outstanding dues, Demand Notices sent under section 13(2) and the amount claimed there under given as under:-

Borrower/Co-Borrower/
Name & Address

Property Address of
Secured Assets

Demand Notice Date &
Amount Due in Rs.

LAN NUMBER - SHLHMSOR0001977
1.MR.SIDDARAJU S S/0 SIDDEGOWDA ,
(BORROWER)

2.MR.SUNITHA W/0 SIDDARAJU, (CO
BORROWER)

ALL R/AT: N0.1067, 1ST CROSS, JANATHA NAGAR,
TK LAYOUT, NEAR BUS STOP, MYSORE,
KARNATAKA INDIA-570009

ALSO AT: PROPERTY KATHA NO 534/02923,
UNIQUE N0.152200424091020633,

SITE NO-23, AMRUTHA NAGAR, HAROHALLI
GRAMAJAYAPURA HOBLI, NEAR WATER TANK,
JAYAPURA, MYSORE, KARNATAKA-570008.
ALSO AT: MR.SIDDARAJU S

SHREE SIDDAPPAJI CONSTRUCTION.
NO0.1067, 1ST CROSS, JANATHA NAGAR, TK
LAYOUT, NEAR BUS STOP, MYSORE, KARNATAKA
INDIA-570009

Loan Amount - Rs. 7,24,972/-

LAN: SHLHMSOR0001977

NPA Date - 05-07-2026

ALL THAT PIECE AND PARCEL OF LAND /UDS
MEASURING 107.7 SQ METERS BEING THE
INDEPENDENT PLOT PORTION MEASURING
107.7 SQ METERS WITH BUILDING
THEREON BEARING HOUSE/DOOR NO.
KATHA NO.534/02/23, UNIQUE
N0.152200424091020633, COMPRISED IN
(FULL PROPERTY ADDRESS) PROPERTY
BEARING NO0.534/02/23, UNIQUE
NO0.152200424091020633, SITE NO.23,
SITUATED AT "AMRUTHAA NAGAR"
SITUATED AT HAROHALLI VILLAGE,
JAYAPURA HOBLI, MYSORE TALUK, MYSORE
DISTRICT WITHIN THE JURISDICTION OF
HAROHALLI GRAMA PANCHAYATH,
MEASURING EAST TO WEST: 12 METERS
AND NORTH TO SOUTH (9.00+8.95)/2
METERS AND BOUNDED ON THE:-EAST: SITE
NO.18,

WEST: 9 MTRS ROAD, NORTH SITE NO.24,
SOUTHSITENO.22,

Demand Notice Date —
14 JULY, 2026.

Demand notice Amount Rs.
7,34,889/- (Rupees Seven
Lakhs Thirty Four
Thousand Eight Hundred
and Eighty Nine Only) as on
09-07-2026 under
reference of Loan Account
No. SHLHMSOR0001977,
along with further interest
as mentioned hitherto and
incidental expenses, costs
etc.

BRIUI® 3MfFRICT @1 BRI

email :- eercdpakur-jhr@nic.in, Phone & Fax No. 06435-220592
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— SITUATE WITHIN THE SUB REGISTRATION Fref e
=E Manappuram Home Finance Ltd. DISTRICT MYSUR AND REGISTRATION .
? MANAPPURAM Jizje) =% Regd. Off: 8/596 A, Padmaprabha Building, Near Sreerama Swari Temple, DISTRICT OF MYSURU. PR 385188 Road(26-27)#D 9 gHvsd, Uige
LD Cherppu- Thriprayar Road, Thriprayar, Thrissur, Kerala 680567
POSSESSION NOTICE ( r Inmovable propenv) Yqu the porrow_ers areltherefore calle_d upon to make the payment ofthe outs‘tanding dues as mentioned hereinabove in full within 60 dgys of
Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN”) under the Securitisation and Reconstruction of Financial this n,(),tlce failing which the undersigned shall be congtramed to take ac“‘?” under the SARF,AES| Act, to enforce the ab,(),vemem'oned FORM A
Assets and Enforcement of Security Interest *[Act], 2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 9 of the security securities. Please note that as per Sec 13(13) of the said act, you are restrained from transferring the above referred securities by way of PUBLIC ANNOUNCEMENT
interest (Enforcement) Rules, 2002 issued a Demand Notice calling upon the borrowers and co-borrowers to repay the amount mentioned in the notice and sale, lease, or otherwise without our consent. . H
Interest thereon within 60 days from the date of receipt of the said notice. The barrower having failed to repay the amount, notice is hereby given to the borrower ) Sd/- Authorised Officer- Trun Fi Limited [Regulation 14 of the Insolvency and Bankruptcy Board of India
and the public in general that the undersigned has taken Symbolic possession of the property described herein below in exercise of powers conferred on him/ Place : MYSORE ./' uthorise .'Cer' u Qme _'”ance _'m'te (Volunta ry Liquidaﬁon Process) Regu|aﬁ0ns 2017]
her under section 13(4) of the said *[Act] read with rule 9 of the said rules. The borrower in particular and the public in general is hereby cautioned not to deal Date: 18-07-2026 (Earlier Known as Shriram Housing Finance Limited) 4
with the property and any dealings with the property will be subject to the charge of the Manappuram Home Finance Ltd as mentioned below for each of the FOR THE ATTENTION OF THE STAKEHOLDERS OF
respective properties: MLAISEC INDIA PRIVATE LIMITED
Date of Demand
Sr. CD-’:::]::?];LTB‘/)T::,IIE;:;:UHI Descvipl_ion of Secured Asset in respect of Notice sa[lt& Date o_l I I TR u H 0 M E F I N AN c E LI M ITE D SL.NO PARTICULARS DETAILS
No. number / Branch which Interest has been created Ul::‘;':l';'l"! possession Truhome (Formerly Known As Shriram Housing Finance Limited) 1. | NAME OF CORPORATE MLAISEC INDIA PRIVATE
NAGARAJA H THOLASAMMA | Al that piece and parcel of Village PanchayathHaronahali Property No. 190, e-swathu No. FINANCE Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,2nd Lane, Cenatopha Road, PERSON LIMITED
GARMA . THOL g/ 151200105400300199, measuring East West 8.382, North South 1158 Meter = 97.04 Sq.| 16-04-2026 I Alwarpet, Teynampet, Chennai-600018
1 NHL00480032761 Mitrs, situated at Haronahalli village, ChannagiriTq, Davangere District, within the limits of Village & 16-07-2026 ! ) 2. | DATE OF INCORPORATION OF| 14/08/2024
DAVANGARE / PanchayathHaronanalli, Channagiri Block, KARNATAKA, Pin:577213. EAST-Road, WEST-Property | Rs.205027/- Head Office. Level 3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra CORPORATE PERSON
of Mallappa s/0 Durugappa, SOUTH-Property of Mamatha w/o Thippesh., NORTH-Road DEMAND NOTICE (East), Mumbai-400051 Website: www.truhomefinance.in
i i 3. |AUTHORITY UNDER WHICH |Registrar of Companies, Bangalore
) SURYAK gz g/:i[l]vhﬁ\kméeACHAR érLULSSTHR%L;IECChEa mAm?dizﬁrRaCmEvLKi.J;Aa';ﬁaﬁ;?ll&fytsyu?jag;:a ﬁ%smm\ﬁ‘z,ﬁzéoggiamaastuﬁgg 15-048:2026 16.07.2026 Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan facilties obtained by them CORPORATE PERSON 1S ’
NHL00340028601/ Totally 1053 Square Feet. EAST-Private House, WEST-House belongs to Shivaswamy, SOUTH- | b eadnse from the Truhome Finance Limited (Formerly Know as Shriram Housing Finance Limited) and the said loan accounts have been classified as Non- INCORPORATED / REGISTERED
Conservancy, NORTH-2nd Gross Road, Ghamundipuram performing Assets (NPA). The Demand Notice was issued to them under Section 13(2) of Securitization and Re-construction of Financial Assets
HALIMABANU MOULAL | AUl that part and parcel of the property bearing Gram Panchayat Property No.201, Measuring and Enforcement of Security Interest Act, 2002 (SARFAESI ACT) on their last known address. In addition to the said demand notice, they have been 4. |CORPORATE IDENTITY U62091KA2024PTC192088
ALURU. MOULALI HUSENMIVA 96.08 SqMtrs, a\ong with R{em{dentlal ‘Stlructure bearing E-Property Nu.1517002.02500200q73. 16-04-2026 informed by way of this public notice. NUMBER / LIMITED LIABILITY
in of Suraleshwar Village, within the limits of Gram Panchayat Suraleshwar, Tq: Hangal, Dist y way p
3| ALUR, FAIROJAHAMMAD h : | RS . OISt & 16-07-2026 ; I ' ' ) ' ' ) IDENTITY NUMBER OF
KUTUBUDDINSAB YALAVATTY/ gavgn. KARNATAKA, Pin:581102. EAST-Grampanchayat Road, WEST-House of Ajjayya| pe aaee. Details of Borrowers, Securities, Outstanding dues, Demand Notices sent under section 13(2) and the amount claimed there under given as under.-
MHL00260022776/HUBLI adigayya Hiremath, SOUTH- Property of Mamatajabi Jhafersab Aalur,, NORTH-Property of : CORPORATE PERSON
SundravvaVasappa Gondi Borrower/Co-Borrower/ Property Address of Demand Notice Date & -
ALL Property bearing No.82/48/2, PID.No.152200539053020101, Situated at M.Kongahall Name & Address Secured Assets Amount Due in Rs. 5. |ADDRESS OF THE REGISTERED| Unit Nos. 906, 907, 908 & 909,
SOMANNA P2 HALAMMA | a6 puggahallGramapanchayath, Nanjanagud Taluk, Mysuru District, KARNATAKA, Pin:571314 | 16-04:2026 OFFICE AND PRINCIPAL 9™ Floor, Sakti Statesman, Iblur,
4 B PARVATHAMMA P/ [ o Hletere Aot Road WEST Puttasamyoowda SOUTILH & | 16:07-202 LAN NUMBER — SLPHHSSN0000258 ALL THAT PIECE AND PARCEL IN | Demand Notice Date - ; Al
NHL00340027377/MYSORE beasunng otally 38.83 Square Meters.. EAST-Road, WEST-Puttaswamygowda, -House | o £12360/- OFFICE (IF ANY) OF Outer Ring, Bellandur, Bangalore,
elongs to Puttaswamygowda., NORTH-Site belongs to Biregowda 1.MRS.AMBIKA W/0 RAJU A N (Borrower) RESPECT OF SITE PROPERTY | 14 JULY, 2026. CORPORATE PERSON Karnataka, India, 560103
Al that piece and parcel of Property bearing Door No.297/2-3 City Survey No334, measuring 2.MR.SUNIL KUMAR A R S/0 RAJU A N, (Co-Borrower) SITUATED AT A.K.COLONY, m
MAHABOOB B, SADIQ F/ | 30X10 feet wherein house constructed, situated at 11th Cross, Azac Nagar, 3rd Division, 3rd| 16-04-2026 3.MR.ANIL KUMAR A RS/0 RAJU A N (Co-Borrower) KASABA HOBLI, ARASIKERE | Demand notice Amount - 6. [LIQUIDATION 15" July 2026
5 MHL00480028915/ Ward, Davangere City within the limits of City Corporation Davangere, KARNATAKA,Pin:577001. & 16-07-2026 _
DAVANGARE EAST-Conservancy, WEST-11th Cross Road, SOUTH-Common wall and then property of Ismai| Rs.415325/- 4.MR.ANRAJU /0 NARASINGAIAH (Co-Borrower) TALUK, HASSAN DISTRICT, | Rs.23,70,672.36/ COMMENCEMENT DATE OF
Sab Khadri, NORTH-Common Wall then property of Devendrappa 5.MRS.LAKSHMI D $ W/0 MR.SUNIL KUMAR A R(Co-Borrower) | HAVING PROPERTY ID NO. 16- | (Rupees Twenty Three CORPORATE PERSON
SUNDARI M. MANJUSHETTY | All that piece & parcel of the property Bearing NO - 155 Unique No -151800208100600587 | ¢ 04 5006 6.MRS.DHANALAKSHMI W/0 MR.ANIL KUMAR A R(Co- 509-112B, SAS NO. Lgkhs Seventy Thousand 7. |NAME, ADDRESS, EMAIL Vivek Mallya
o SRR (o Wi Kol 5 ol Wi 1000 1] UM | || saroven 359/2048/5412. SITE | Snndrd Soty o ADDRESS, TELEPHONE | 3601 Mont EegnceBomnerght
MYSORE "WEST-PAISARI LAND . SOUTH-Road.. NORTH-HOUSE OF AMINA Rs.262254/- ALL AT: #1111, SUBASH NAGAR, 4TH CROSS, NEAR APMC MEASURING EAST TO WEST: | and Thirty Six Paisa Only) NUMBER AND THE Road Bangalore 560070
SYED DADAPEER S, Kousar | All that piece and parcel of Site No 548, 0ld Door No 548, Measuring 30 X 25 Feets Wherein WARKET, NEAR KATTAMMA TEMPLE, A K COLONY, BENDEKERE, | 730 METERS AND NORTH To asfon 10-0?]_2026:”(1” t REGISTRATION NUMBER OF | vivekrmallya@gmail.com
, ] . -04- : referen n n
7 banu P, DADAPEER M/ western portion measuring 15X25 feet situated at Mirza Ismail Nagar, Davanagere city within 16 04&2026 16-07-2026 ARASIKERE TALUK, HASSAN, KANATAKA, INDIA- 573103, SOUTH: 12.20 METERS, Ne eSeL;zSSS?\IaOOOEZg% THE LIQUIDATOR +9198453 96551
NHL00480017664/ the limts of city corporaton Davanagere, KARNATAKA,Pin'S77001. EAST-25 Feet Road, WEST-| p 8 ALSO AT: PROPERTY NO.16/509/112B/A & PROPERTY TOALLAY MEASURING 89.18688 | No. oLP 00208, BBI/IPA-001/IP-P00553/2017-2018/10983
DAVANGARE Remaining part of same site, SOUTH-25 Feet Road, NORTH-Site no 547 - NO.16/509/112B/B, WARD NO.14, A K COLONY, KASABA HOBLI SQ METERS AC SHEET HOUSE | along with further interest
3 y 1, 3 y . " th
Al that piece & parce! of the property Bearing NO - 8/32A Unique No - 150800300800121158| 4 0 o0oe NEAR ROTARY HIGH SCHOOL, ARSIKERE TOWN, ARASIKERE AND OUT OF THIS NORTHERN ?s memloned hitherto and 8. LAST DATE FOR SUBMISSION | 16 August 2026
g | LAKSHMI G, SHASHIKUMAR | MADDHUVINAHALLI VILLAGE, and Gramapanchayath KOLLEGALA Block CHAMARAJANAGARA A 16-07-2026 TALUK, HASSAN DISTRIC- 573103 PORTION OF EAST TO WEST: | incidental expenses, costs OF CLAIMS
V/MHL00340014139/MYSORE | Karnataka pin: 571440 Totally measuring 37.07 SqMts.. EAST-Counservancy Road, WEST-Road., Rs.292895/- > : 7.30 MTRS AND NORTH TO| etc. K K -
SOUTH-House Belongs To Chamaiah, NORTH-Vacant Place - ALSO AT: MRS.AMBIKA ShUTH 6.10 MTRS. TOTALLY Notice is hereby given that the MLAISEC INDIA PRIVATE
A A .. N th
pUSHPA N RAJU & | that iece & parce o he propety Bearing NO - 402/1 Unique No - 150800200900420022 4 o, oo :mﬁ!K:ﬂgi';?;g';g;'gowsm" STORE MEASURING 44.59344 SQ LIMITED has commenced voluntary liquidation on July 15" 2026.
. BargiGrama, and GramapanchayathGundlupete Block C H nagara, KARNATAKA,Pin:571111 ] ;
9 MHLODSQ%%LZZ%/ Measuring: East-West-6.7056 North - South-7.0104 .. EAST-Manadevashetty Home, WEST-| o 20%882/— 16-07-2026 SUBHASH NAGARA, AK COLONY, NEAR APMC ROAD, ARSIKERE | MTRS, AC SHEET HOUSE AND The stakeholders of MLA|SE_C INDIA PRIVAT_E LIMITED are
Channashetty vacant site, SOUTH-Rachamma house, NORTH-Road and Ankashetty Vacant site - TALUK. HASSAN DISTRICT -573103 BOUNDED BY:- hereby called upon to submit a proof of their claims, on or
VANGY D, INDRAMA 5. |ALL THAT PIECE AND PARCEL OF THE Property bearitg No 302249, PLD. No.| 1o 00 e ALSO AT: MR.SUNIL KUMAR A R EAST BY: HOUSE PROPERTY OF befo;_e AUngSt '16't %026,7t0 the liquidator at the address
| : . 1152100102500120050, Situated at IchanahalliGrama, IchanahalliGramapanchayat, K.R. Pete 7. SUBBAIAH mentionea against item /.
0| SR e %7\ Tauk, Mandya (D) KARNATAKA,Pin'71426 Admeastring: 50.27 Sq Mis.. EAST- House of | 77§ss4/- 1072020 KAMADHENU HALINA DAIRY, SOLE PROPRIETORSHIP WESTBY: ROAD The financial creditors shall submit their proof of claims b
Suresh. G, WEST-Road., SOUTH-Own Property, NORTH-Property of Thayamma . SUBHASH NAGARA, AK COLONY, NEAR APMC ROAD, ARSIKERE NORTH B.Y' ROAD : p _y
ALL THAT PIECE AND PARCEL OF THE Property bearing No.507/368, PID No.152100601200 TALUK, HASSAN DISTRICT -573103 S0 - HOUSE PRO electronic means only. All other stakeholders may submit
VENKATESHM C, ANJUTR, (401223, Situated at Gummanahalli Village, GummanahalliGramapanchayath, Pandavapura| 16-04-2026 Loan Amount — Rs. 21,44,001/- ALI{JJ'I':ITEBDY'Tg 'll'JHE ::A;:Rg the proof of claims in person, by post or by electronic means.
11 | CHIKKARAJU, MANGALAMMA/ | Taluk, Mandya District, KARNATAKA,Pin:571455 Measuring Total 74.14 Square Meters.. EAST- & 16-07-2026 . P . . .
NHL00340043479/MYSORE | Conservancy and House belongs to Baby W/o Naga, WEST-Conservancy and House belongs to | Rs.570862/- LAN: SLPHHSSN0000258 ANILKUMAR Submission of false or misleading proofs of claim shall attract
SOUTH-Road., NORTH-Road. NPA Date — 05-07-2026 penalties. /
NAVEENA V, RAJAMMA, ALL THAT PIECE AND PARCEL OF Property bearing No. 148, PL.D No.150800400400600231, . . . . s Sd/-
» VENKATACHALAIAH, Situated at BannisarigeGrama, GowdahaliGramapanchayat, Yalanduru Block, Chamarajanagara 15-048:2026 16.07.2026 Yqu the porrow_ers areltherefore calle_d upon to make the payment ofthe outs‘tandlng dues as mentioned hereinabove in full within 60 dqys of Vivek Mallya
RAVI /NHL00S00043485/ | (D), KARNATAKA,Pin:571442 Admeasuring 61.32 Sq Mis... EAST-House of Dundamma, WEST- | oo 637454/- this notice failing which the undersigned shall be constrained to take action under the SARFAESI Act, to enforce the abovementioned (N f Liquidator)
VIVEKANANDA CIRCLE Government Site , SOUTH-Road, NORTH-House of Channajamma ’ securities. Please note that as per Sec 13(13) of the said act, you are restrained from transferring the above referred securities by way of IBBI/IPA-001/IP P0055372“2"i;) 2(;?;}18:82
NAGARAJ S J KALAVATHI p | ALL THAT PIECE AND PARGEL OF THE Property bearing No. FBlock 132/A, PLD N.1521007007 | 4 o »nse sale, lease, or otherwise without our consent. ) ) . » Place: B I : ) )
13 | SRIKANTA V/NHL00340015484/ 00101705, Situated at BelagolaGrama, BelagolaGramapanchayat, Srirangapatna Block, Mandya & 16-07-2026 Place : HASSAN Sd/- Authorised Officer- Truhome Finance Limited ace: bengaluru
MYSORE (D)., KARNATAKA,Pin:571438 Admeasuring: 124.86 Sq Mts.. EAST-PoornaPrasannaNale, WEST- | b 1ogae o Date: 18-07-2026 (Earlier Known as Shriram Housing Finance Limited) Date: July 16, 2026
Road., SOUTH-Property of Ashwath, NORTH-Property of Prema "
All that piece and parcel of the Property bearing Katha No.33 and E-Katha No.152500203300
Rﬁgﬁﬁﬂfﬁﬁﬁﬁﬁ“ﬁ“ﬁﬁ; 820108, total site measuring 111.483638 sq meters and total house measuring 111.483638 | 17-04-2026
14 VHL01430049196/ sq meters is situated at Dollenahalli Village, C.S.PuraHobli, Gubbi Taluk, Tumkur District, & 16-07-2026 Bank of Baroda, Attibele Branch, No. 61, Indlabele Village, Sarjapura Hobli Road,
NELAMANGALA KARNATAKA Pin:572213. EAST-Road, WEST- House of Lakshmidevamma, SOUTH-Galli and| Rs.277212/- Attibele, Bangalore 562107 P
House of \ iah., NORTH-House of iraiah ) . | ’
MANJUNATH CHALAVADI All that part and parcel of the property bearing Gram Panchayat No. 342/A/1 measuring e-mail : Vlattl@bankOfbarOda-com website : www.bankofbaroda.com
»36.38 Sq.mtrs along with residential structure measuring 36.38 Sq.Mtrs, bearing E-Property
NETRAVATI MANJUNATH > ! .| 17-04-2026 .
| AT |18 SO0 6 o O, of o e o e | T |y SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES “APPENDIX- IV-A [See proviso to Rule 6 (2) & 8 (6)]
, Dist: \ Pin: . At ps. -
NHL00260045740/HUBLI Eg;%g‘(ﬁz:ﬂfgsmgagf Somanna N. Chalavadi , SOUTH-Property of Basappa Y. Chalavad, E-Auction Sale Notice for Sale of Ilmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 read with proviso to Rule 6 (2) &8 (6) of the Security Interest (Enforcement) Rules, 2002.
- Notice is hereby given to the public in general and in particular to the Borrower(s), Mortgagor(s) and Guarantor(s) that the below described immovable property mortgaged/charged to the Secured Creditor, possession of which has been taken by
SIDDESHA, ANUPRIVA, QEB?;@T giltigtEeﬁN; :é\lﬁe:fgl]lg(‘frmi ?;%gi;%gre:r:’;gaﬂ%‘:yﬂa{\lﬂbi :SxSF;'r-]DB’I“U%|15L222§I?1(%(;? 17-04-2026 the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “Asis whereis”, “As is whatis’, and “Whatever there is” basis for recovery of dues in below mentioned account/s.
T e 020902/ | KARNATAKPin573217 Admeasuring 139.350000 Sq Mis. . EAST-House of Swamy, WEST- | p g e, | 16072028 Name & Address Of Reserve Price, | Statusof | Property
House of Dyavaiah, SOUTH-House of Chandramma, NORTH-Road g st Borrowerls/ Detailed description of the immovable/ Total Dues. Date & EMD, Last Date of | Possession | Inspection
Allthat the piece or parcel of site along with structure standing there on being bearing site/Khatha/ moveable property with known Encumbrances, if any Time of ] . 8
MALATHEMMA MATTIMANI, | Property No. 101/1, E-Property No. 151700402700120047, measuring total 224810000 8.| 17 .04 o006 No.| Guarantor/ S/ (Owner/Mortgagor name : M. V Praveen Slo Vel) E-auction Biihlnn[::::;u::na::m (CIgTISt;;::‘;t;;’e date &Time.
1| AEEANATIIAN) i roing 5 5000 S o, sttt e e Ml ™55 | 107 Mortgagor — — . ot Physis) | _
SHIKARIPURA Mallamma Siddappa Matimane, WEST-House of Sucha Siddappa Matimane, SOUTH-House of Rs.712616/- 1 [Mr F"r.adeep SCHEDULE APROPERTY: ITEM NQ.1. A!I that piece and parcel of the regdenuallyoonyerted land measuring an extentof | Rs.71,17,938/- 06/08/2026 | Reserve Price: Physmgl With Prior
T ikLamani, NORTH-Village Panchayath Road Kasilinka 31 (THIRTY ONE) GUNTAS comprised in Sy.No. 164/3 of S.Medahalii Village, Sarjapura Hobli, Anekal Taluk (duly |(Rupees: Seventy one | From2:00 | Rs.,27,61,000/- |Possession | Appointment
PRAKASH BASAPPA Residential Gramthana Property bearing VPC No.104/1, Property No.151400300600100132, :w Am;llcant)and converted vide Official Memorandum dated: 16.12.2008 bearing No. ALN(AS)SR/54/2008-09, issued by the District rI]akhs ngergee?n PM :’OMS:OO EMD: Rs. 2,76,100/- from
" A{ALAGAdVA’E)I, k3yon Fgakash tTotaI ﬁleasugg% 91 .Sé]sg mtr ;XSA?KT‘IE;(I]E gmeasayzrglg 64;2\% quF’mtr, Snumid [;n Hunasﬂ;\?m Vmadge, 17-0:;2026 16072026 D'S "‘t""?'l‘(a i Commissioner, Bangalore District) and bounded on the: East by : Land bearing Sy. No. 164/2, West by : Land bearing Sy thoudsaf(‘j aré ”f]‘.'r’;e Last Date and Authorized
agavad, Ninbava Basappa | To: NargunddDist: Gadag, Pin:582207. EAST-Property of Devammahlagawadi , 07 eepathi ®aviiri {1 No 72, North by : Land bearing Sy. No. 164/1, South by: Land bearing Sy. No. 165. ITEM NO.2: Al that piece and parcel of | rqrec and hirty Time of Receipt of Officer
Alagavadi, BASAPPA LADDI/ | WEST-Py ty of Ni Al di, SOUTH-Govt. Road, NORTH-P! ty of Chand; da| Rs.513053/- . i T L Y ’ S : e i -05- .
NEL‘602‘50028521/HUBI_| Hemmmper y ot ingappa Alagawad ot Hoa roperty of bhandanagoua ) s / #c;a?’,’\";"ﬁ%qt) the residentially converted land measuring an extent of 25 (Twenty Five) GUNTAS comprised in Sy. No. 165/1 of S. e'zgg;% Slsu :?u?'tshgrs EMD?;’?:‘&;} Rs.
ALL THAT PIECE AND PARGEL OF THE Property bearing No. 1875/1757/1872, PLD No.| 17 o0 ooe Aditya Enclave . 5tn | Medanalli Village, Sarjapura Hobli, Anekal Taluk (duly converted vide Official Memorandum dated: 22.07.2010 bearing No. | jtrast e f. from 05/08/2026 u to
19 RAVIXJAMHA%[;E%%%EQHA g | 152200507122020921, Situated at HosaloteGrama, HosakoteG - Nanj A 16.07-2026 Line Balaji Nagar ALN(ASH)SR/22/2010-11, issued by the District Commissioner, Bangalore District) and bounded on the: Eastby :Land |56 05 2026 thereon at 5.00P P
MHL00340026559/MYSORE ﬁlm‘ _lesor; (?p}'EsKTAﬁNATAKfAé?'Efﬂ123 AéigbeTeﬁu':ing: 11f 1M4é; gq Mts.. EIG\OSI;#? 0; Rs.396225/- Nagaralu , Near bearing Sy. No. 172, West by : Land bearing Sy No.72, North by : Land bearing Sy. No. 164, South by : Land bearing Sy. No. | the at the contractual Bid I.ncrexent
agarajanayaka , WEo 1-riouse of bhikkanayaka, -House of Manadevamma, - noa krisna Rice Mill 165/2. SCHEDULE B PROPERTY: 0.62% undivided share, right, title and interestin Schedule A Property, measuring about | rate plus costs, ‘Amount: R
CAISHAA REDDY Y. Roonak ;\” thatttheNDie;g OrE pgrcel Otf Si;“e akir}a \ggg%r&%g%eo%tgggiﬂg there on be‘t"% ?egé"ggo Si;e/Kha‘?a/ 17002026 Guntur Gorantla 378.8 sq.ftin an undivided state has been sold to the PURCHASER by the Owners/Developer under this deed. SCHEDULE |charges and expenses ZZUOO(.)I S.
 Roopak, |Property No 25, E-Property No. , measuring total 92.90 Sq. meter, -04- 3 . . " ,000/-
20 | Gureesha M/NHL00510020688/ | situated at Gopanalu Village, Horonahalli Village Panchayath, Channagiri Taluk, Davanagere & 16-07-2026 Andhra Pradesh C RESIDENTIAL APARTMENT: RESIDENTIAL APARTMENT having E katha No.150200102701021047, bearing No.325 fll date of payment
District, KARNATAKA, Pin:577213. EAST-Road , WEST-Road , SOUTH-House of Keni, NORTH- | Rs.620575/- situated in Second Floor of the building, measuring about 1162 sq.ft (107.95 sq mts) of super built up area consisting of Two Bed Room with RCC roofing, tiled flooring, moulded doors and aluminium windows including
Xtian;:;?rngcog IAND T - T proportionate share in common area such as passage, lobbies, staircase, lifts and other areas of common use contained in the residential apartment complex known as"PUSHPAM E TOWN" constructed on the
roperty bearing No.10-508- , Assessment - : " f y : : o vide i
PADMINI G, NAGARAJU R/ | No.1468/1487/1397. Siuated at Ward No.2, Vinayaka Colony, TNarasipura, Mysuru District, | 17-04-2026 (S;?/g(zj;l/; 8\1 Zr(;ge(r}y with one covered cgr parklmg space exclusively earmarked for the solg usg aqd enjoyment of the PURCHASER, built according the plan approved by Anekal Elannmg Authonlty vide its order No.
21 MHL00340012524/ KARNATAKA Pin:571124 Measuring East to West 7.620015 Meters and North to South 9.14018 & 16-07-2026 -14, dated 30.10.2013 on single site plan approved by Anekal Planning Authority vide its order No.LAO/34/2012-13, bounded on, East by- Apartment No. 326, West by: OTS, North by: OTS Road, South
'SORE Meters. EAST-House belongs to Mahadeva, WEST-House belongs to Pathamma, SOUTH-House | Rs.390674/- by: ApartmentNo.329 Property in the name of Mr. Pradeep Kasilinka
belongs to Madegowda., NORTH-Road . ) - 3 - N - y "
Mr. Asit kumar SCHEDULE APROPERTY: ITEMNO.1: All that piece and parcel of the residentially converted land measuring an extentof | Rs. 49,50,549/- 25/08/2026 |  Reserve Price: Symbolic | With Prior
ASHOK, Renamma, K| Residentil Property bearng The TWC Kustagf Property PID No-40-508-26, ward No-B, Provery | 4,94,y 2 | patel slo 31 (THIRTY ONE) GUNTAS comprised in Sy.No. 164/3 of S.Medahalli Village, Sarjapura Hobli, Anekal Taluk (duly | (Rupees: Forty nine | From2:00 | Rs.21,87,000/- | Possession Ap,;oimn',em
22 | PRASHANTNHLOTA0041427/ | oo "o dooeso Imeters, and Sinated 2 (lza]eﬂdragad:uRIOagd, Kustagi Kastangq;.‘Kn)‘pgall)ljlis1, & 16-07-2026 Narendra kumar | converted vide Official Memorandum dated: 16.12.2008 bearing No. ALN(AS)SR/54/2008-09, issued by the District| lakhs fifty thousand | PM to 6:00 | EMD: Rs. 2,18,700/- from
HOSPET KARNATAKA,Pin:583277. EAST-Plot No-16 , WEST-Plot No-18 , SOUTH-Sy No-190/B., NORTH-Road | 1792284/~ fpla“:' ’i (25t3h1 2r’ 1st | Commissioner, Bangalore District) and bounded on the: East by : Land bearing Sy. No. 164/2, West by : Land bearing Sy fa:td five hunldfed and PM  Last Date and Authorized
HUSEN SAB. M B ALL THAT PIECE AND PARCEL of the Residential house property bearing panchayath No: 3/32/1 27t maintasR. | No72 North by :Land bearing Sy. No. 164/1, South by: Land bearing Sy. No. 165, ITEM NO.2: All hat piece and parcel of | "3 V7S WX )Pfuss on Time of Receipt of Officer
P oD, dhaler Bagar. - |its € Property No: 152300500100121424, totally measuring 35.117340 Sq meter  situated | 10-04-2026 avout Sector the residentially converted land meastring an extent of 25 (Twenty Five) GUNTAS comprised in Sy. No. 165/1 of S.| ¥ = 0 EMD Amount:  Rs.
23 | HUSSAIN/NLAPO117049926/ IJ(Z/IAVF?EETEIE\II;XV;S5’\25?1114:‘3’/"2'AHS|#-?{§2 dOfV[G?S?_gibi Latee;%a urchasedT‘ o SOUT[’;ISR'/TS‘;;';;’; RS zsﬁ 164 16-07-2026 ogp _NIET Medahali Village, Sarjapura Hobli, Anekal Taluk (duly converted vide Official Memorandum dated: 22.07.2010 bearingNo. | ¢ = oo o™ 2,18,700/-
RAICHUR beguin purchased site . NORTH.Road pateema p : i College, ALN(ASH)SR/22/2010-11, issued by the District Commissioner, Bangalore District) and bounded, on the: Eastby :Land | tnereon at the at the 24’02/(2)82: upto
- - i .No. 172, Westby : Land bearing Sy No.72, North by : Land bearing Sy. No. 164, South by : Land bearing Sy. No. tractual rate pl 290Fm
SHABBIR GOUSSAB HUBBALL, All that part and parcel of the property bearing Gram Panchayat Property No.175/A, measurin Bengaluru , bearing Sy. 0.1 : . : ! \ contractual rate plus
D Goush |106.50 . mirs long with roscentalSruourebearngE-Propery No.151700302300400493 of | 10-04-2026 Karnataka- 562102 | 165/2.: SCHEDULE B PROPERTY: 0.49 % undivided share, right, title and interest in Schedule A Property, measuring | - costs, charges and ?&:’nt'::,m;:t
24| |BRAHIM VARDI MAHADEVA | Halagi, within the limits of Gram Panchayat Halagi, Tq and Disttaveri, KARNATAKA,Pin:581213. & 16-07-2026 about 299.9 sq.ft in an undivided state has been sold to the PURCHASER by the Owners/Developer under this deed.: | expenses till date of 25 006,_ .
KRUSHNAJI BALLARI/ ﬁgﬂﬁg‘o iﬁ?ofqﬁfé:ggm{) ao\lfl ShankutalaSoratur , SOUTH-Property of MabusabHubball, | Rs.846860/- SCHEDULE C RESIDENTIAL APARTMENT: RESIDENTIAL APARTMENT having E katha No.15D20012070121053, payment. ’
earing No.328 situated in Second Floor of the building, measuring about 920 sq.ft (85.47 sq mts) of super built up area consisting of one Bed Room wi roofing, tiled flooring, moulded doors and aluminium
NHL00260019727/HUBLI s bearing No.328 situated in Second Floor of the building ing about 920 sq.ft (85.47 f super buil isting of one Bed Room with RCC roofing, tiled flooring, moulded d d alumini
EEQMAS/E? %mgmﬁl[ /a.\llt‘)tnhatvb)iir? ;"S?dpe‘:f“cg g:r‘l:‘;ﬁr'gfz%?yéezf‘"m%g;a?e;’;r']‘c“éy;rto’“oert73ﬁ;"fggﬁ'gggﬁg%%gg%% 10-04-2026 windows including proportionate share in common area such as passage, lobbies, staircase, lifts and other areas of common use contained in the residential apartment complex known as"PUSHPAM E TOWN"
25 | ASTUREVVA JANAMATTY | of Tegggi village, within the fimits of Gram ganchayal Teggg”q: Bﬁaginisl:. Bagalkol, KARNATAKA, | 4215.‘161/_ 16-07-2026 cpnsltructed on the Schedule A Property with one covered F:ar parking space exclusively earmarkeq for the so!e use qnd enjoyment of the PURCHASER, built according the plgn approved by Anekal Planning Authority
NHL00260043811/HUBLI | Pin:587117. EAST-Road, WEST-Road, SOUTH-Road, NORTH-Property of Hanamawva C Lagali - vide its order No. CC/526/2013-14, dated 30.10.2013 on single site plan approved by Anekal Planning Authority vide its order No.LAO/34/2012-13, bounded on, Eastby- Stair, Westby: ApartmentNo-329, North by:
MUTANNA HEMANNA LAMANI. Common Corridor, South by: OTS Road. Property in the name of Mr. Asit Kumar Patel S/o Narendra Kumar Patel.
DEVARAJ MUTTANNA LAMANI, |Residential Property bearing VPC No.423/1, Property No.151700601200200493, total measuring 3 . f . " . . " _ _
% NEELAVVA MUTTANNA | 139.355q mir in RS No.3/*/A situated at Hiremaralinali Vilage, Tq: Savanur & Dist: Haver, 10-01;2026 16.07.2026 3 Ms. Seema SCHEDULEAPROPERTY: ITEM NQ.1.AFI that piece and parcel oftheres!deptlallycon\{erted land measuring an extentof | Rs. 8f1,2.2,249 25/08/2(?26 Reserve Price: | Symbolic With Prior
LAMANL MANJUNATH | KARNATAKA, Pin'581118. EAST-Property of Hemannalamani, WEST-Propery of Shivakka M | p cdeor Revankar And Mr. | 31 (THIRTY ONE) GUNTAS comprised in Sy.No. 164/3 of S.Medahalli Village, Sarjapura Hobli, Anekal Taluk (duly | (Rupees: Eighty four | From 2:00 | Rs.,43,57,000.00/- | Possession | Appointment
m’\ll_/(\)’\élé\sNoT('JA;;]Az Ii/AH’\{ngNLll/ Lamani, SOUTH-Road, NORTH-Road ' Robert F B‘;th/ converted vide Official Memorandum dated: 16.12.2008 bearing No. ALN(AS)SR/54/2008-09, issued by the District E’khs tv:jent):jtwo PM :’OMS:OO EMD: Rs. 4,35,700/- from
i _ residing at #37/6, | Commissioner, Bangalore District) and bounded on the: East by : Land bearing Sy. No. 164/2, West by : Land bearing Sy | thousand and two Last Date and Authorized
BRI M, HADANIMA | e e e, Nasroo ok i e 10-04-2026 BeareSWaraNagar | No.72, Nori by : Land bearing Sy. No. 164/, South by: Land bearing Sy. No. 165..ITEM NO.2: Al that pece and parcel of ['\"7ed 2nd foty Pe Time of Receipt of Officer
27 %iﬁ%@%‘g&?ﬁ; jurisdiction of HedeyalaGramapanchayathi, KARNATAKA,Pin:570011 Measuring East to West : & 16-07-2026 i/a”eear séﬁf;& the residentially converted land measuring an extent of 25 (Twenty Five) GUNTAS comprised in Sy. No. 165/1 of S. Llﬁz ?l:] her interest EMD Amount: Rs|
SORE 12.192 Meters and North to South : 9.144 Meters. EAST-Site of Kempegowda and Mahadegowda | Rs.498882/- Chunychanaga{tta Medahali Village, Sarjapura Hobli, Anekal Taluk (duly converted vide Official Memorandum dated: 22.07.2010 bearing No. |, o ¢"trom o6 05 2026 4,35,700/-
, WEST-Road, SOUTH-Vacant sits of Gowramma wifs of Papanna, NORTHHouse of Kenchegowda ., | ALN(ASH)SR/22/2010-11, issued by the District Commissioner, Bangalore District) and bounded on the: Eastby :Land | o, o 24/08/2026 upto
BYRAMMA C. MUNISHAM . | A1 that piece and parcel of the Residential Buikling bearing GramaPanchayathkhatha No.510 Bangalore 560052. bearing Sv. No. 172 Westby - Land bearing Sy No.72. North by - Land bearing Sv. No. 164. South by : Land bearing Sy. N thereon at the at the 5.00 Pm
ANV V. KEERTHAKA | nd E-Khatha No.151900702801320061 measuring East to West : 8.5344 Mirs and North to | 13-04-2026 caring y. 0. 172, Wes!by - -anchbearing syMo. 72, Norih by Land bearing 5y. Mo, 165, Soufh by .andlbearing 5. 0. | contractual rate plus Bid Increment
28 VHLO1 290036401/ South : 15.24 Mirs s situated at Shettymadamangala Village, SugaturuHobli, Kolara Taluk, Kolara & 16-07-2026 165/2.: SCHEDULE B PROPERTY: 0.87 % undivided share, right, title and interest in Schedule A Property, measuring | costs, charges and Amount: Rs
guhsmct,, K:\Rggmﬁi\bﬁﬂ:iﬁNZ?- E/:I%Téml%ertyd belongs to Ananda., WEST-Property belongs to | Rs.314953/- about 531.3 sq.ft in an undivided state has been sold to the PURCHASER by the Owners/Developer under this deed.: | expenses till date of 2 006, "
ennaian., ~OWn roperty., o SCHEDULE C RESIDENTIAL APARTMENT: RESIDENTIAL APARTMENT having E katha No.150200102701020981 payment. -
All that piece and parcel of the site and house property bearing No. 151600302701420023, X i i o i . ' . 3 - N K .
JAGADEESHA, SHOBHA/ Gram Pa‘r)lchayam p’rloperty no. 68/1, and propertypsitgaleé at Hongavalh Village, Honnavalli Gram | 45 00 2096 bearing No.103 situated in Ground Floor of the building, measuring about 1630 sq.ft (151.43 sq mts) of super built up area consisting of Three Bed Room with RCC roofing, tiled flooring, moulded doors and aluminium
29 MHL00910048447/ Panchayath, Arakalagudu Taluk Hassan District totally measuring 538.837600 square meters & 16-07-2026 windows including proportionate share in common area such as passage, lobbies, staircase, lifts and other areas of common use contained in the residential apartment complex known as"PUSHPAM E TOWN"
HASSAN ;’r‘gp:g;‘ssgusc;f’d plinth area zgn&zfofgé squara maters vségygz:?\;gb%s;ggpf;:g:tys“; Rs.532058/- constructed on the Schedule A Property with one covered car parking space exclusively earmarked for the sole use and enjoyment of the PURCHASER, built according the plan approved by Anekal Planning Authority
Sri. Swamygowda., NORTH-House property of Smt. Arasa ' vide its order No. CC/526/2013-14, dated 30.10.2013 on single site plan approved by Anekal Planning Authority vide its order No.LAO/34/2012-13, bounded on, East by- Apartment No. 104, West by: Park, North by:
MUSTAK ALLABHAKSH Resi | hana P 00 VPG No. P No.1517002 400512 Road, South by: Common Corridor.. Property in the name of Ms Seema Revankar W/O Robert.
8 liIAD_AEI,t rl]\lluslée_er l’;/lll;f]talf . mﬁgﬁzg; E(:r;mtg mst:;ozl_lf {,tzy n?f,ar;% Nogh ‘g Ssﬁoi'm:grﬂpﬁwmmum& n?gagf,?fgo 101[]15.48 13-04-2026 For_ detailed terms and conditiops of sale, _pl_ease refer/visit to the website link https:IIwww.bankofbart?da.inle-_auction ad online auction portal Banknet.com. Pending charges regarding Property tax, E Khatha making charges
30 %a‘iggl O MR FAgiL | samir and building measring 80 sqmir situated at Belagalpet Village, To: Hanagal&Dist: Haveri & 16-07-2026 maintenance charges of the society, Electricity Charges and any other legal charges to be borne by the highest bidder.
MHOMMED HAYATH BADAQGY | KARNATAKA,Pin:581104. EAST-Govt. Road, WEST-Property of ShankrappaGuddadakeri | Rs.934226/- Also, prospective bidders may contact the Authorised Ofiicer for queries contact number 8291220220 & email ID; support. BANKNET@psballiance.com
NHL00260010357/HUBLI SOUTH- Property of IrappaBandiwaddar, NORTH-Property of AbdulganisabYaligar Date: 18-07-2026. PI B | ised Offi Bank of Barod
: 18-07- : Bengalur ri icer, Ban r
Date: 18-07-2026, Place: KARNATAKA Sd/- Authorised Officer, Manappuram Home Finance Ltd ate iace: Sengaury e cer, Sank of Baroda
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www.dsmaxproperties.com

DS MAX SKY STANZA
2 & 3-BHKHOMES | AG + 14 FLOORS Y

SUPER-LUXURIOUS AMENITIES

Jicani

5 mins.

APC Circle

2-BHK STARTS @

R6oL

{1f Demand =

3-BHK STARTS @

I82L

Experience, Trust & Complete Assurance

Then Choose “ DS MAX “ }

2, 3 & 4-BHK APARTMENTS FOR SALE IN VARIOUS LOCATIONS

PRM/KA/RERAN251/308/PR/160824/006873 PRM/KA/RERA/T251/310/PR/210324/006724 PRM/KA/RERAN251/472/PR/250225/007524 PRM/KA/RERA/1251/310/PR/150223/005721 PRM/KA/RERA/1250/304/PR/251024/007179 PRM/KA/RERA/1251/310/PR/51223/006489
NEAR KOPPA GATE NEAR SINGASANDRA METRO | NEARPRESTIGETECHITPARK | NEAR CHALLAGHATTA METRO {10 MINS. HOPEFARM METRO OPP. NPS SCHOOL
¥97.30L-124Cr % %91.27L-1.50 Cr* < ¥9270L-134Cr % ¥83.51L-1.15Cr* . ¥9247L-140C" % %1.45-217Cr* (3&4-BHK) 2
[ 8880013310 | ¢ [ ®8880013310 | ¢ [®8880465465| & [ ®8880461461 | & | ®8880461461 | & [ ®8880461461 | ©
PRM/KA/RERA/1251/308/PR/281225/008366 PRM/KA/RERA/251/309/PR/0B0923/006244 PRM/KA/RERA/1251/308/PR/230126/008427 PRM/KA/RERAN251/310/PR/D50526/008622 PRM/KA/RERA/1251/308/PR/160824/006972 PRM/KA/RERAN250/301/PR/251024/007178
10 MINS. ELECTRONIC CITY | 10 MINS. MADAVARA METRO SARJAPUR - ATTIBELE ROAD 10 MINS. NICE ROAD TOLL NEAR ELECTRONIC CITY S MINS. RAJANUKUNTE
¥72.36L-115Cr* ‘,& ¥81.43L-1.03Cr* : ¥60.01-91.57 Lakhs* : ¥86.89L-1.23Cr* 4& ¥80.01L-1.44Cr* : X71.00L-1.NCr* ‘:
(®8880003003] ¢ | ® 8880465465 | é |®8880003003] & |®8880465465| 5 | ®8880013310 | [®8880465465] ¢

terms and conditions. All laxas rsglshahon charges, slaﬂ!D duty, and any othar statutory pay Ds All i
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CHANGE OF NAME|

I, (OLD NAME) AJITHA RAMESH K,
Spouse of MNo.16115396K, HAV,
RAMESH K, residing at Mannarkkad
(Vill & Post), Mannarkkad (Tehsil),
Palakkad  (Dist), KERALA (State),
PIN: 678582, Have Changed my
name fto (NEW NAME) AJITHA
KRISHNAN C K Vide Affidavit Dated
10.07.2026 Swom  Before  Notary

I, M MANJULA REDDY, aged about
56 years, W/o.Narotam Reddi,
Djo: G Guru Murty, residing of Ram Nagar
1st Lane, Lanjipalli, Berhampur,

P.S: B.N.Pur, Dist: Ganjam, Odisha,
PIN-780008, Have Changed my
(OLD NAME) MANJULA REDDY to
(NEW NAME) M MANJULA REDDY
Vide Affidavit Dated 06.07.2026 Sworn
Before Notary EXECUTIVE MAGISTRATE

CHANGE OF NAME

RVICE No.16133140K, NK/CLK, (SD),
ZALAYUVRAJSINH VANRAJSINH, residing at
Vill & Post: Dadhana, Tehsd; Mandal,

PS: Vithalapur, Dist: Ahmedabad, State: GUJARAT,
PIN: 382120, Have Changed my FATHER
(OLD NAME) ZALA VANRAJSINH to
(NEW NAME) VANARAJSINH GAMBHIRSINH
ZALA, And MOTHER (OLD NAME) ZALA
CHEHARBA VANRAJSINH to (NEW NAME)
CHEHARBA VANARAJSINH ZALA Vide Affidavit
Dated 15.07.2026 Sworn Before Notary MEER

AFFIDAVIT FOR CHANGE OF NAME

|. Javeed Rahman Shariff. Sfo Abdul
Rahman Shariff.aged about 46 years,
residing at Flat No. 319. C Block, RVS
Shastri Residency, Gottigere.
Bannerghatta Road, Bengaluru 560083,
| have changed my name from .
Javeed Rahaman Shariff to
Javeed Rahman Shariff vide Affidavit
Date 177|126 Advocate and

I, RENUKA, Wfo. late. Yallappa, aged about
36 years, residing at No.5, “Shrege Nilya",
1 Main Road, Munihanumaiah Layout,
Lottegolahalli, RMV 2nd Stage,
Bengaluru-560 094, | have changed my son
Name from MALLU. To Mallikarjun. Y vide
Affidavit Date 15/7126 Advocate and

AFFIDAVIT FOR CHANGE OF NAME
| the undersigned SREERAMA (New Name)

Slo Late Naramma & Chowdappa, previously|
called SREERAMA CHOWDAPPA (Dld Name),
S/o Late Venkata Lakshmamma & Chowdappa,|
residing at MNo.10, 1st Floor, 2nd Main,
Kuppaswamy Garden, Behind BDA Park,|
R.T. Magar, Bengaluru - 560032
| have changed my name from
SREERAMA CHOWDAPPA to SREERAMA
vide Affidavit Date 17/7/26

Mr. Vijayendra Athanikar, aged about 31
years, residing at No.54, 1st Floor, Deva
Krupa, 5th Cross, 80 feet Road,
Girinagar, Bangalore-560 085. Do here
by declare that my name changed
from “MEGHANA" (Old Name) to
“MEGHANA ATHANIKAR.” (New
Name) vide affidavit dated 16.07.2026
sworn to before me N. SHAMSUNDER
KAMBLE B.Com.LLB., Advocate &
Notary, Govtof India, Bengaluru.

BEFORE THE SPECIAL DEPUTY
COMMISSIONER - 4 : BENGALURU URBAN
DISTRICT : BENGALURU
R.P. NO.172 OF 2020-21
Between : Sri K.C. Sridhar @ Sridhar @
Srinivas K.C. Sio. late Chikkaveerappa Aged
about 44 years Rio. No.35/2, 5th Cross, 3rd Block,
Jayanagar, Bengaluru-560 011 Petitioner
[And : The Asst. Commissioner Bengaluru Snuth

Sub-Division, Beng: &others R
SUMMONS / NOTICE TO ‘I'HE
RE: NDENTS NO.4 INDER ORDER

V RULE 20 (i-a) READ WITH SECTION
151 OF THE CODE OF CIVIL

PROCEDURE ; 1908
To, R-4) Sri. Jayarama Reddy Aged about 59
years Sfo. Muniswamy
R-5) Smt. Jayalakshmamma Aged about 54
years Wio. Jayarama Reddy
R-6) Sri. J. Rajashekar Aged about 38 years Sio
|Jayarama Reddy
R-7) Smt. Rani Aged about 34 years Dio.
Jayarama Reddy
No.4 to 7 residents of Vittasandra Village, Begur
Hobli, Bengaluru South Taluk
R-8) Sri. Muniswamy Aged about 62 years Sio.
late Lingappa (Muniswamy S/o. Thimmappa)
R-9) Smt. Rajamma W/o. Muniswamy No.8 and 9
residents of Near Maramma Temple, Channa
keshava nagar Hosa Road, Bengaluru-560 100
Take notice that the Petitioner has filed the above
petition against you and others to set aside the
order passed by the Asst. Commissioner, in R.A.
(S) No.172/2020-21 dated 14/09/2020 in respect
of the property bearing Sy.MNo.81, which was
phoded as Sy.No.81/P situated at Vittasandra
Village, Begur Hobli, Bengaluru South Taluk,
Bengaluru District and such other reliefs.
Therefore, take notice / summaons that you are
hereby called upon to appear before this court at
3.00 P.M. on 24/8/2026 either in person or
through a duly constituted pleader, failing which
the: matter will be heard and determined in your
absence.
Given under my hand and seal of the court on
this the 13th day of July 2026.
By Order of the Court
Sdl- Special Deputy Commissioner - 4
Bengaluru Urban District, Bengaluru
Advocate for Petitioner
H.A. SRINIVASA Advocate
No.257/1, 2nd Floor 13th Cross,
Wilson Garden, Bengaluru - 560 027
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another ... PLAINTIFF
AND: Sri. Munikempalah and others ...
DEFENDANTS
NOTICE TO DEFENDANTS

No. 7,12, 13, 17, 24, 25 and 26,27
To, DEFENDANT No.7: Manijay son of late
Puo]appa resident of Swadadehalll

daryanagar, H main Road,
Nagasandra post, Bangalnre -560073.
DEFENDANT No.12: N. Vija s, son of M.R.
Dasaiah, No.970/22, 11th main Road, R.V. Block,
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BEFORE THE HON'BLE ASSISTANT
COMMISSIONER DODDABALLAPURA
(SUB DIVISION) AT DODDABALLAPURA
PTCL (H) No. 17 OF 2023
BETWEEN : Sri, Naveen Kumar and oth

Bracs Srinagar, BSK Il e, Bangalore -560050,
PUBI31IAADIPRBISWR/2026-27 DEFENDANT No.13: Smt. H. Kavitha. :I'l“:ggf
ot wde wodor’, PNR 43 =3 @47 | | Marikuppe post, Solur Hobli, Magadi Taluk,

Bangalore Rural District. DEFENDANT No.17:
mt.N.Hemalatha, daughter of Narayana Rao,
Nu,122. MICO Layout, West of Chord Road,
Mahalakshmipura post, Bangalore -560086.
DEFENDANT No. 24: Sri. T.R. Ravikumar, son
of .M. Rangegowda, No.259/5, 2nd Main Road,
2nd Bmss. Raghavanagar, New Timber Yard

Layout, Mysore rua Ban alore-560026,
?? Dlrﬁ' No.25: Sri. aiah KN,

son of Nanjappa, Kanakuppe wlage Hebbur
Hobli, Tumkur Taluk and District. D FENDANT
No.26: Sri. H. Gangadhara, son of Hucha

Kanakuppe village, Hebbur Hobli, Tumkur Tal u
and District. DI FENIJAHT No.27: Smt. 5.G.
¥'maln, mfa uf N. Ghanlrnshnknmlah

..Petitioners

AND : Sri. Sombalah and others
...Respondents

NOTICE TO RESPONDENT No. 3 to 5

R3. Sri. N. Prasad, S/o Late Nagappa, Aged
about 60 years Rfat. Venkateswara Nilaya, No.
16, 9th Main Road, 3rd Cross, Ramakrishna
Lagut. Ramamurthynagara, Bengaluru-

R4, Sri. Vishwanathan, S/o Venkatesh @
Venkateshan, Aged about 50 years, R/at.
B.Narayanapura, 1st Main, 4th C Ward, No.1,
Dooravaninagara, Bengaluru-5600186.
R5. Sri. V. Janardhan, S/o Vasudevaraju, Aged
about €3 years, R/at. House No. 12, Sri,
Subramanyeswara Nilaya, Sri. Venkateswara
Layout, Mahadevapura Ring Road,
Mahadevapura, Bengaluru-560048.
WHEREAS the Petitioners herein have
instituted the above case against the
Respondents herein seeking the relief of
restoration of the property in question and
other consequential reliefs in respect of the
property in question. Now the above case is
posted for appearance of the Respondents
No.3 to 5. Hence you are hereby summoned to
appear in person / Pleader / Advocate on
23.07.2026 at 11.00 A.M before the Hon'ble
Assistant Commissioner Doddaballapura (Sub
Division) Doddaballapura failing which the
above case will be disposed off ex-parte.
Given under my hand and seal of the Hon'ble
Court on this day of 09.07.2026.

By Order of the Court,
Assistant Commissioner, Doddaballapura

Sub-Division, Doddaballapura,
Bangalore Rural Dist.

i Village, | g hohll.
Bangalore north Taluk, Bangalnm 560089
WHEREAS, the plaintiff above named has filed
the above suit against the defendants for the
relief of partition and other relief/s in respect of
the schedule property. The defendants No.7, 12,
13,17, 24, 25, 26,27 may be directed to appear
before this Hon'ble Court either in person or
through the pleader on the 29/0 at11:00
A.M 1o defend the above case, failing which the
matter will be heard ex-parte.
SCHEDULE
ITEM No.1: All that piece and parcel pmperrl
haanngES\r No.17/1 E‘nld No.17), measuning
Acres ntas, situated at Andrahalli Village,
Yssl’mran thpura Hobli, Bangalore North Taluk and
bounded on the: East by: Land of Vaddra Yella
Bhovi, West by: Land belongs to plaintiffs, North
by: Government Street im"% South by: Land of
dra Eramma
ITEM No.2: All that piece and parcel property
bearing Sy. No 45, measuring Zﬂcrasﬂfngumas
situated at Andrahalli village, Yesh
Hobli, Bangalore North Taluk and bounded on
the: East by: Land of Vaddra Yellappa, West by:
Land balongsmplalnnﬂs North by: Government
Street (Oni), South by: Government Halla
ITEM No.3: All that piece and parcel property
bearing Sy. No.46/2, measunng 0-23 guntas,
situated at Andrahalli Vill illage,
Hobli, Bangalum North Taluk and bounded on
the: East by: Land of Doddakempaiah, West by:
sama rtion of Survey number, North by: Land
damuniyappa, South by: Land of
Mumshanwr
Given under my hand and seal of the Court, on
this 13/07/2026
By order of the Court, Chief Ministerial Officer,
Senior Civil Judge Court, Bengaluru Rural
District, Bengaluru

JUDGE AT BANGALORE (CCH-1)
MISC. Pet. No.809/2026
BETWEEN: 1. M/S UNIVERSAL
EDUCATIONAL TRUST, Having its office at
132/2, ROYAL PUBLIC SCHOOL, SK
Venkataswamy Raju Layout, J.P Nagar,
Bangalore-560 078. Represemed by it's
Authorised Signato of the

SI.  BALAGURU  BANGALORE BRAHMAPUR HASSAN BANGALORE. Notary by R S Vijay Notary by B Chitra Advocate and Notary by Lakshmaiah
CHANGE OF NAME
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Trust, Mr. \I'I% HARA‘{AN RAJU, S/o.
Nara ana RakJ aged about 49 years,

r. VIVEK NARAYAN RAJU, S/o.
Narayana Raju, aged about 49 years,
Secretary and Trustee of M/S. UNIVERSAL
EDUCATIONAL TRUST Ryat. No. 220, Old
No. 23/27, 37th "A" Cross, 8th Block,
Jayanagar, Bangalore- 560082, 3. Mr. N.
ARVIND, 5/0. N. Narayana Raju, aged about
49 years, Trustee of M/S UNIVERSAL
EDUCATIONAL TRUST, R/at. No. 512, 9th
Main Road, BSK 2nd Stage, Bangalore- 560
070...PETITIONERS
AND: -NIL-...RESPONDENT

PUBLIC NOTICE
WHEREAS, the Petitioners named above
have filed the above petition under section
92 of Code of the Civil Procedure seeking
Grant of leave to the Petitioners to initiate a
suit under Order VIl Rule 1and 2 read with
Section 26 of the Code of Civil Procedure in
respect of the M/S UNIVERSAL
EDUCATIONAL TRUST and it's Property i.e
the Schedule ngerty; declare that the sale
of the Schedule Property is necessary and
benifits for the Trust
All that piece and parcel of the Property
bearing New No. 132/2, Old Site
Nos.132/2A, 132/2B, 132/2C and 132/20,
0ld PID No.33/14/2/132/2, Property
No.29/29/29/14/2/132/2B/
132/2A/132/2D/132/2C, New EPID No.
3643711818, situated at Sarakkikere
Village, Uttarahalli Hobli, Bangalore South
Taluk, Bangalore-560 078, measuring East
to West 190 feet (57.9 Meters) and North to
South 80 feet (24.4 Meters), totalh{
measuring 15200 Square feet (1412
Square meters), together with a building
built thereon measuring 31638 Square feet
and bounded on the: East By: Road, West
By: Road, North By: Private Property, South
By: Private Property
The said Petition pending before the Hon'ble
City Civil Court at Bangalore (CCH-1) and the
above said Petition is now posted to
24.08.2026.
Any person/s having objection for the same,
may appear on the said date in the above-
mentioned Court in person or by a duly
authorized pleader and in default of the
appearance, the said Petition will be heard
and determined in accordance with law.
Given under my hand and seal of the Court
onthis 17 day of JULY 2026.
By order of the Court, Assistant Registrar,
City Civil Court, Bengaluru
Advocate For Petitioners: SUDHEER K.N.
SWASTI LEGAL

No. 832, 5.K.5. 6th Floor, 24th Main,
2nd Phase J.P. Nagar, Bengalore- 560 078
PH.NO. 990020252,

Email: swastilegal@gmail.com.
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